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Mr. Padmal Dev resideat of villag' 
Usha Dollar and Mr. Parlmal Sarkar of 
village Ga~dhigram inadvertently 
e'1ter~d Bangladesh f.·om Nuaya,pur 
village 001 the [ndial side ulld were ap
prehended by the Banglad('sh Rilles. 

(c) The P~F Commandant lodged a 
protest with his count erpart and reques
ted that the two Indian nationals be re
turned. 

A Company Commander level meeting 
was held on 20th February. 1986 an'd 

la flag meeting at the b:ulalion Comma. 
nder level on 25th February, 1985. The 
Bangladesh side h:ts informed the BSF 
thlt the two Indian students who had 
been apprehended on the Bangladesh side 
of the border would be tried as per 
local laws. 

To pursue the matter further. BSF 
~ought a m:eting at the Sector Com
mander.> level between DIG BSF Tripura 
and Sector Commander BDR Comilla 
on 7th March. The S~ :tor Commander 
BDR. however, failed to turn lip for 
the mec:ting. 

Government will continue its efforts 
to obtain the release of the two Indian 
nationals 

Flouting of Slifety Rules b~ lndilln 
Airlines 

63. SHRI DIIARAM PAL SINGH 
MALiK: 

SHRI AJIT KUMAR SAHA 

Will the Minister of TOURiSM 
AND CIVIL AVIATION be pleased to 
state: 

la) whether attl!ntion of Govern
ment has been drawn to the news item 
appeared in the 'Hindustnn Times' 
191h February 1985 under the caption 
"I. A. flouting, safety rules"; 

(bl if so, the details thereof; 

(c) whether any inquiry has Silll:C 

been conducted in the malter; 

(Q) if so, the outcome thereof; aIltt 

(e) the action Government have 
taken to follow safety rules in the 
Air India and Ind:an Airlines? 

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AViATION (SHRI "SHOK 
GEHlOT) : (a) Yes, Sir. 

(b) The news item mentions that 
flight sl'..fety is being ig'lOred by Indian 
Airtines ard refers in this regard to 
the followhg: (i) Flying of aircraft 
without aCcrtifie:'.Ie of Airworthi1lesses, 
(in U'1dcr-~ltamng in Indi:l" Airli '~i 
Corporation. (iii) Non-m1int,:n'.lnet" 
of Minimum Eqllipm'~:1t List 1M. E. L.), 
(iv) sct,ffirg of Tyrc~, (v) Ov,rl:tnding 
of HS·748 :tircraft and (vi) Absence of 
Aircraft Maintenuncc Engincl'TS (AMES) 

\c) and (dJ. The contents of the 
ne\\'s iHm were cx.:mined and it was 
found th·\t there h~,d heen no viola
tion of ruks ~ttfccting Ihe s;:fcty of 
a ircraf{. 

(d) The airlines arc required to 
folio\\' the p·cscrib:U procedures 
strictly, and this is monitored by the' 
nirf:etor C,nl:r:'1 of Civil Aviatbn 
through SPLIt l:hceks and a system of 
m'lnu('.tory rep 'ninl! nf major ddccts/ 
incidents!accidents etc. These are 
promptly invl.'sligatcu by the Director 
General of Civil Aviation :md necess:try 
p 'eventh e/correcti ,e <lct ions are «'.ken 
including pUOlitive action, wherever 
breach of regulations is involved. 

Proposal to Boost Tourism Under 
South India Programme 

64. SHRI DHARAM PAL SINGH 
MALIK: Will the Minister of TOU· 
RISM AND CIVIL AVIATlONbe pleas. 
cd to slate: 

(a) whcther thcre is any proposal 
1Il1d~r consideration (Jf Gvvcrnment 
to boost tourism under South India 
programme; 

(b) if so, the details of the pro· 
a;ramme : 




